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SHRI KANWAR LAL GUPTA 

(Delhi Sadar): Sir, I want to know
when the Report ol the Commissioner 
of SC&ST is to be discussed. I am
told that it is being postponed.

MR. SPEAKER: After the Tea Bill
is over. Probably, it will be after 
lunch.

SHRI SAUGATA ROY (Barrack- 
pore): I would like to draw the
attention of the House to the strike 
that is going to take place in the 
whole jute industry of West Bengal 
tomorrow. Over 2 lakh workers 
working in 62 jute mills in West 
Bengal are going on strike from to­
morrow. They belong to all shades of 
political opinion and all trade unions 
to protest against the retrenchment 
and lay off in the jute industry and 
for the payment of bonus. We have 
raised this question of crisis in jute 
industry a number of times in this 
House and the Commerce Minister 
had given us an assurance that he



[Shri Saugata Roy] '
would take firm steps so that further 
retrenchment would be stopped.

Now, yesterday in the newspapers, 
we saw a statement of the Chief 
Minister of West fiengal that when the 
Commerce Minister went to Calcutta 
on 3rd July, the industrialists had 
given a fcertain commitment but that 
word has not been kept. The industry 
has violated their commitment to the 
Commerce Minister. I take leave of 
the House to bring to your kind notice 
that a very serious situation has been 
created, that tomorrow all the jute 
workers will go on strike and that 
there will be no production tomorrow, 
resulting in loss of several crores of 
rupees.

That is why I request the Commerce 
Minister to take immediate steps so 
that the commitment made to him by 
the industry on 3rd July, when he 
went to Calcutta, is fulfilled by the 
industry and kept. Not only that. The 
basic problem of the bonus of workers 
in the jute industry is to be solved. 
Also, the retrenchment that is taking 
place till today is to be stopped. I 
also bring to your kind attention that 
after the Commerce Minister went to 
Calcutta, two more jute mills have 
declared lock-out, creating an un­
precedented situation in which the 
Government does not seem to have 
any control on the jute industry. I 
hope, today or tomorrow, the 
Commerce Minister will make a 
statement on this matter in the House 
specially when all the jute workers 
in West Bengal are looking to the 
Commerce Minister and hoping that he 
will make some statement so that 
their problems may be sloved.
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TEA (AMENDMENT) BILI^-Contd.
MR. SPEAKER: We now take up 

further consideration of the Tea (Am­
endment) Bill Shri Purna Sinha.

SHRI PURNA SINHA (Tezpur); 
Mr. Speaker, Sir, tea is the natural 
growth of Assam and the eastern parts 
of India. Prior to 1833, the East India 
Company had the monopoly trade in 
Chinese tea. It was only subsequent­
ly that the tea industry developed 5n 
India and tea gardens were started 
in 1833.

Prior to this, China had the mono­
poly trade in tea in the world. The
Chinese tea used to go to London
market and there it used to be auc­
tioned and sold. Subsequently, only
in 1938, tea grown in Assam was
reported, I can te] you, from the his­
tory of tea growing, that the first
consignment of 12 boxes of Assam 
tea was sent out to Calcutta in
January, 1838 which reached Calcutta 
in May following and was shipped to 
U.K. in September and was sold there 
in January, 1839 together with 
Chinese tea by auction in London 
market for the first time in history.

Since then, the tea business has 
come to stay. The East India Com­
pany in those days formed a Tea 
Committee to investigate how tea cul­
tivation could be developed. The Tea 
Committee remained a monopoly of 
the planting houses, foreign compa­
nies and others.

After the Independence, the Tea 
Board has come to take the position 
of the Tea Committee or it has be­
come ihe sole statutory body to look 
after the tea industry. The tea in­
dustry recruited labour from Adivasis 
of Chota Nagpur, Bada Nagpur and 
Orissa. They were recruited to work 
in tea plantations. Their initial salary 
was three anhas a day and they were 
made to serve there compulsorily for 
a number of years. Now, their po­
pulation in and around tea industry


